
HARYANAVIDHAN SABHA
Bill No. 21- HLA of 2026

THE HARYANA STATE COUNCIL FOR PHYSIOTHERAPY

(REPEAL) BILL, 2026

A

BiII

, tn repeal the l{aryona State Council for Ph7'siotherap.y Acl, 2020.

Be it enacted by the Legislature of the State of Haryana in the
Seventy-seventh Year of the Republic of India as follows:-

t. This Act may be called the Haryana State Council for Physiotherapy short ritte.

lRcpeal)Act,2026.

2. (1)'I'he Haryana State Council for Physiotherapy Acq202A is hereby Repeal dnd
rcpealed. savings

@ Notwithstanding snch repeal,-

(i) all orders. notifications, registrations, permissions. approvals
recognitions, dccisions, proceedings and actions taken or issued
under the Act so repealed shall continue to remain valid and
effecti',re;

(iD all assets, funds, records, properties, liabilities, rights, obligations,
contracts, cornmitments, registrations, registers- database,
certificates, records and proceedings ofthe Haryana State Council
for Physiotherapy shall stand transferred to and vest in the State
Allied and Healthcare Council on its constitution;

(iiD officers and employees serving in the Haryana State Council for
Physiotherapy immediately before the date ofrepeal shall continue
to serve on the same terms and conditions of service;

(iv) any legal proceedings, enquiries, appeals, applications or any
other matters pending before on the date of repeal of the said Act
shall continue and shall be deemed to have been instituted to the
State Allied and Healthcare Council on its constitution.
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STATEME,NT OF OBJECTS AND REASOI\S
'l'he Haryana State Council for Physiotherapy was constituted uttder the

Ilaryana Sta1.e Council for PhysiotherapyAct, 2020 with the objective of regulating
the profession of physiotherapy in the State of }{aryana, including registration of
physiotherapists, maintenance of registers, regulation of educational institutions
and courses, and ensuring professional stanciards and ethical conduct.

Subsequcntl,v, the Central Gcvernment enacted the National Comrnission
ibr Allied and I lealthcare Professions Act,202l . which provides for regulation and

nrainlenance of standards of, education and services by aliied and healthcare
profcssionals and for the constitution of State Allied and I'lealthcare Councils.
Physiotherapy has been included as an allied and healthcare professicn under the

said Act.

In pursuance of the provisions of tire said Centrai Act, the Haryana State

,nllied and Ilealthcare Council has been constituteci. ln vierv of the statutory
fi'amcw-ork established under the CentralAct. the regulatorl functions relatin.q to

physiotherapy are required to be brought within a unit'ied framework. Continuance

of a separate State Council for Physiotirerapy under lne2A2A Act would result in
duplication and overlapping of regulatorv functions.

'i'herefore, it is proposed to repeal the Haryana State Council for
Physiotherapy Act, 2020 by enacting the Har-vana State Council for Physiotherapy
(Repeal) 8i11,2026, so as to facilitate a smooth transition to the unified reguiatory
liamework uncicr the CetrtralAct.

'fl-re proposeci Bill contains necessar.v saving anci transitional provisions to

protect the validity and continuify of actions taken under the 2020 Act, inciuding

continuation of registrations, proceedings, and transfer of assets, liabilities, and

personnel to the State Allied and Healthcare Council.
'l'he repcal is not expected to impose any additional i'inancial burden ott the

State Government, as the expenditure shall bc met fiom tire resottrces ol tire
ctlnccrned Council.

I-lence, the Bill.
ARI'I SINGT{ ITAO,

I'lealth, I\{inister, I-laryana.

Chandigarh :

'l'he 2Tth August, 2026.
Dr. Virender Kutnar Dahiya, IAS,

Secretary.

N.B.- "[he above Bill was published in the Haryana Government Gazette

(Extraordinary), dated the 27th August, 2026, under proviso to Rule

128 of the Rules of Procedure and Conduct of Business in the

I Iaryana Legisiative AssemblY.
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